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ITEM NO.24     Court 6 (Video Conferencing)          SECTION II-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (Crl.)  No.  4820/2021

(Arising out of impugned final judgment and order dated  20-10-2020
in CRR No. 1060/2014 passed by the High Court Of Jharkhand At 
Ranchi)

SAMAUL SK.                                         Petitioner(s)

                                VERSUS

THE STATE OF JHARKHAND & ANR.                      Respondent(s)

 IA No. 45953/2021 - EXEMPTION FROM FILING AFFIDAVIT
 IA No. 45951/2021 - EXEMPTION FROM FILING O.T.)
 
Date : 23-08-2021 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
         HON'BLE MR. JUSTICE HRISHIKESH ROY

For Petitioner(s) Mr. Kumar Shivam, Adv.
Mr. Vatsalya Vigya, AOR

                   Mr. Swetab Kumar, Adv.
Mr. Mayank Sapare, Adv.

For Respondent(s) Mr/ Vishnu Sharma, Adv./AAG
Mr. Rajiv Shankar Dvivedi, Adv.
Mr. Anando Mukherjee, Adv.

                    Mr. Abhishek, AOR
                   Mr. Saurabh Jain , Adv.

Mr. Honey Khanna, Adv. 

       UPON hearing the counsel the Court made the following
                     O R D E R

Applications  for  exemption  from  filing

affidavit  and  exemption  from  filing  O.T.  are

allowed.

Heard learned counsel for the parties.

Leave granted.
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Learned  counsel  for  respondent  No.  1/State

submits that respondent No. 2 was contacted by the

police authorities and she is agreeable to receive a

compensation of Rs. 3 lakhs and on that condition if

the  sentence  of  the  petitioner  is  reduced  and/or

granted  benefit  under  the  Probation  of  Offenders

Act, she has no objection.

We  direct  the  certificate  to  be  placed  on

record within three days.  The custody certificate

stating as to what is the quantum of sentence served

as on date, pre-conviction and post-conviction and

remission earned if any, should also be placed on

record within the same period of time.

Arguments concluded.

Judgment reserved.

[CHARANJEET KAUR]                       [POONAM VAID]
ASTT. REGISTRAR-cum-PS             COURT MASTER (NSH)
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